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 PART- v

Acts of the Gujarat Legislature and Ordinances prunmigated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the Governoron -
the 30th March. 2600 is hereby published for general information: -
Kum H. K. JHAVERI,
" Seeretary to the Government of Gujarat,
g Legislative and Parliamentary Affairs Department. -
GUJARAT ACT NO. 13 of 2000. :

(First Published, after having received the assent of the Governor in the Gujarat

_Governinent Gazette, on the 31st March, 2000). ;
AN ACT

to repeal caﬁain Acts.

#

- WHEREAS it is expedient to repeal certain obsolete Acts, it is hereby
enacted in the Fifty-first Year of the Republic of India as follows:-

L3

5 ThlsActnmyb_eﬁedﬂ'IeGujamtRepealmgAct.m.  Shorttitle,
2. In this Act, unless the coniext otherwise requires, “Land Denition.
Tenure Aboiition Act" means an Act specified in Part | of the
Schedule. <, - il i

I3-1
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Repeslofcertain 3. The Acts specified in the Schedule are hereby repealed.

Swing. - 4. (1) Notwithstanding the repeal of Land Tenure Abolition Act
- (hereinafter in this sub-section and sub-section (2) referred to as :
"the said Act") by section 3,- : o
(a) 1and made liable to paymant of Iand revenue in
accordance with the Bombay Land Revenue Code,1879 and ~ 20m.Y .
the rules made thereunder byiha said Act shall continue e |
be soliable,and . =~
: (b} the liability to pa'y' Iaru:! revenue levied under the said
Code imposed on the holder of land by the said Act shall
 continue. e =

(2) The repeal of the said Act by section 3 shall not affect—

(a) any restriction inmosed by the S&Id’AGt on transfer of - 5
land;or . ' :

{b) the appiication of the pmwsinns of the - Bombay. Bom, LXVII
Tenancy and Agricultural Lands Act, 1948 or, as the  °T'%% °

' case may be, the Bombay Tenancy and Agncultural‘ :

Lands (Vidarbha Region and Kutch Area ) Act, 1958, ~ Bom XCIXef
to any land or the relationship between hoider of land '
or, as the case may be, !ancilurd and his tenant made
by the said Act. 2

{3} Without prejudice to the provisions contained in sub-
sections (1) and (2) and subject thereto, section 7 of the Rombay  Bom. Tef
General Clauses Act, 1904 shall apply in relation to the repeal of g
the Act specified in the Schedule as if the Act had been an °

- enactment within the meanlng of the sald se::tmn v &
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’ SCHEDULE
. . . (Seeseclion3)
. PRRTI :
Vear- No. * - ' - ShodfleoftheAct ALy
1 4 2 . ; * : 3 ! i A " - E : *
1949 Bom.  The Bombay Bhagdari and Narwadari Tenures Abalition Act, 1949,
XXXl o | . =
1943 Bom. The Bombay Maleki Tenure Abolition Act, 1949; °
LXI ighe :
1949 Bom. The Panch Mahals Mehwassi Tenure Abolition Act, 1949,
ixm - ' : '
1950 Bom.  The Bombay Paragana and Kulkami Vatans (Abolition) Act,1950.
1950 < Bom.  The F umbay Watwa Vazifdari Rights Abolition Act, 1950.
- X! 5 | ~
1953 Bom. The Bambay Persqnal' [ﬁams Abolition Act, 1952.
XLt - ' ' e
1953 Bom.  The Bombay Merged Territoriés (Anicama kel Abolition) Act,
2L XLH§ 1953, S R
1953 Bom. The Bombay Merged Tarrttmes {Baroda Watan Ahoﬁtinn] Act
SXLVE - Tfes8
1853 Bom. The Bombay Merged Temtanes Matadari Tenure Abolition ﬁu:t
- XLVl 1953, >
1953 Bom. The Bnmba'y Service Inams (Useful to Gnmmunrty) Aboglition Act
DK - T105d . |
1954 Bom.1 The Eombay ( Odmamaﬁdéi Salami Tenure Abnlitinn} Act,1953. - .
1954 Bom.  The Bombay Merged Territories and'Areas (Jagirs Abolition) Act; - -
- XXXIX 1954,
1955 Bom. The Bombay Bhil Naik Inams Abolition Act, 1955.
XX o < .
1955  Bom. The Bombay Meijged Tamtones Mtsuellanaous Allenahuns
XXil  Abolition Act, 1955.

=
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134
i g
1959 Bom.1 The Bombay tnfennr Vilage Watans Abolition Act, 1958.
. 1959 Bom. The Bombay Ankadia Tanﬂre {Saurashtm Ama} Abolition Act,
A aeg - 05y
1950 Bom. The Bnmbay_Bandhi;am Udhad and Ugadia Tenures Abnhtmn _
' XXXV Act, 1959, |
1959 Bom.  The Bombay (Saurashira Area) Aghat Temure and laras Abblition
LXV'  Act, 1959.
1961 Guj.  The Gujarat Patel wamn_émiﬁun Act, 1961.
XV | i _ a
1963 Gu.  The Gujarat s;,truis.-ing‘maenaﬁﬁns Abolition Act, 1963.
1969 Guj.  The Gujarat Devasman.!nam# Abolition Act, 1959
: PART I
Year | No. Short fitle aftheAé:t
e | ' 3
1863 Eom.ll  The Exemptton from Land-revenus (No.1) Act, 1863.
1863 .BomVIi The Exemption frum Landareve"me (No.2) Act, 1863,
1874 Bomill  The anbay Hered:tary Offices Act, 1874.
1878 Bom.V  The Bombay Abkari Act, 1878. '
1882 BomVil The Bﬂmbay -Landing and Wharfage Fees Act, 1882,
1887 BomV!  The Matadars Act, 13&7 | _
1889 _Bom. | : The Bombay Village Sanitation Act, 13&9
1892 . it The Bombay District Vaccination Act, 1892.
1918 BemVl  The Bumbay D:squaitﬁcatmn of Alien Act, 1918
1926 ~ Bom.Xi The invalldatmn of Hindu Ceremumai. Emoluments Act, 1526_
Bom.XX -

The E_qmbay Cpium, Smukmg Act, 1936.
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1938 Bom. . The Bombay Forfeited Lands Restoration Act, 1938.

1947 Bom. TheBombay Agricultural Débtors Réllef A, 1947,
e s e
1948 Bom. - The Bombay-Refugees Act, 1948.
o he fheBamhayLaﬁdTenurés Abolition (Amendment) Act, 1953.
1953 m:l ' "fghgaﬂmnbay LandTenures Abolition {Recwary nfRecurds}Aot,
1954 Bom. The Saurashra Agncultural Debiors' Relief Act, 1954.
1955 'Bx::ﬂ 5 Theambay Land Tenures Abolition {Amendment}Act 1955,
1956 - Iéi::m ~ The BorrmayLandTenures Abolition (Amaﬂ:lment}hct 1956.
1958 gLum _Ti'ieBnmbay Land Tanure Aboiitmn!.aws{Amandmnt}
LVl  Act, 1958, o _ _
1951 Guj. The Gujarat Land Tenures Abolition {ExtenﬁonofF‘enodfar

XLIV Glarmmg Campansaﬁon}ﬁ.ct 1961.
1964 Guj.3  The Gujarat Smoke-nuisance Act, 1963,

1965 Guj.23  The Gujarat Land Tenures Abolition Laws {Amendmnt}ﬂ.ct
- -~ 1965. o

* GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART- IV
Acts of the Gi'ljarat Legislature and Ordinances promulgated
_and Regulations made by the Governor.

The foliowing Act of the Gujarat Legislature, having been assented
to by the Governor on the 17" June, 2004 is hereby published for general
information.

5. 5. PARMAR,
Secretary to the Government of Gujarat,
‘Legislative and Parliamentary Affairs Department.

GUJARAT ACTNO. 19 OF 2004.

(Fi'rst published, after having received the-' assent of the Governor in
the “Gujarat Government Gazette", on the 181 June, 2004).

AN ACT

to repeal certain Acts.

WHEREAS it is expé—dient to repeal certain obsolete Acts, it is hereby
enacted in the Fifty-fifth Year of the Republic of India as follows:- .

1 This Act may be called the Gujarat Repealing Act, 2004

V- Ex-21-1 21-1

[y
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Definition. 2. In this Act, unless the context otherwise requires, “Land Tenure -
Abolition Act” means an Act specified in Part I of the Schedule.

Repealof 3, The Acts specified in the Schedule are hereby repealed.
certain Acts. _

Savings 4, (1)  Notwithstanding the repeal of Land Tenure Abolition Act
(hereinafter in this sub-section and sub-section (2) referred to as “the said
Act”) by section 3,-

(@8  land made liable to payment of land revenue in accordance with
the Bombay Land Revenue Code, 1879 and the rules made thereunder Bom V
by the said Act shall continue to be so liable, and or1878

(b)) the liability to pay land revenue le'v"i_cd under the said Code
imposed on the holder of land by the said Act shall continue.

(2)  The repeal of the said Act by section 3 shall not affect-
(@)  any restriction imposed by the said Act on transfer of land; or

(b)  the application of the provisions of the Bombay Tenancy and
Agricultural Lands Act, 1948 or, as the case may be, the 2;’;’;,:8}‘“"
Bombay Tenancy and Agricultural Lands (Vidarbha Region and
Kutch Area) Act,1958 to any land or the relationship between ff;;’sicu
holder of land or, as the case may be, landlord and his tenant
made by the said Act.

(3 Without prejudice to the provisions contained in sub-sections ( 1) and

(2) and subject thereto, section 7 of the Bombay General Clauses Act, 1904 fﬁ-“’"
shall apply in relation to the repeal of the Acts specified in the Schedule as if )
the Act had been an enactment within the meaning of the said section 7.



PART IV

GUJARAT GOVERNMENT GAZETTE, EX. 18-6-2004

SCHEDULE
(See section 3)
Part I
Year No. Short title of the Act
1 2 3 |
1949  Bom. LXII The Bbmbay Taluqdari Tenure Abolition Act,
1949, o
1951  Saurashtra XXVI  The Saurashtra Barkhali Abolition Act, 1951,
1953  Bom. XLV The Bombay Merged Territories (Baroda
Mul Giras Tenure Abolition) Act, 1953.
Part 11
Year No. Short title of the Act
1 2 3
1901  Bom. VI The Bombay Land Revenue Code
N (Amendment) Act, 1901.
19.13 Bom. IV: The Bombay Land Revenue Code
(Amendment) Act, 1913.
1947 Bom. XLV The Bombay Land Revenue Code
(Amendment) Act, 1947,
1948  Bom. XXXV The Bombay Land Revenue Code
(Amendment) Act, 1948. -
1950  Bom. VI The Bombay Land Revenue Code

{Amendment) Act 1950

213
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1950 Bom. XXXIII The Bombay Land Revenue Code
(Amendment} Act, 1950.

1950 Bom.1X The Bombay Land Revenue Code
(Amendment) Act, 1950.
1953 Bom. VII The Bombay Land Revenue Code
(Amendment) Act, 1953.
1955 Bom. XIV The Bombay Land Revenue Code
(Amendment) Act, 1955.
1956  Bom. XXVII The Bombay Land Revenue Code
{Amendment} Act, 1956.
1956 Bom. XLV The Bombay Land Revenue Code
- '  (Amendment) Act, 1956.
1959  Bom, XLI The Bombay Land Revenue Code
_ (Amendment) Act, 1959.
1960  Bom. HI The Bombay Land Revenue Code
(Amendment) Act, 1960.
1965  Guj. 35 The Bombay Land Revenue (Extension to
Kutch Area and Amendment) Act, 1965.
1972  Guj. 25 ‘The Bombay Land Revenue and the Gujarat
' Panchayats and Education Cess (Amendment)
Act, 1972.
1976 Guj. 26 : The Bombay Land Revenue (Gujarat
: Amendment) Act, 1976.
1977  Guj. 25 The Bombay Land Revenue (Gujarat
Amendment) Act, 1977.
1980 Guj. 3 The Bombay Land Revenue (Gujarat
: Amendment) Act, 1980,
1980  Guj. 37 The Bombay Land Revenue (Gujarat Second
Amendment) Act, 1980.
1981  Guj. 2 The Bombay Land Revenue (Gujarat
Amendment and Validation) Act, 1981.
1981  Guj. 24 The Bombay Land Revenue (Gujarat
Amendment ) Act, 1981.
1982  Guj. 8 The Bombay Land Revenue Code and Land

Tenure Abolition Laws (Gujarat Amendineii)
Act, 1982.
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Y Part T
Year No. Short title of the Act
1 2 | 3
1957 Bom.I The Sir Chinubhai Madhavlal Ranchhodlal

Baronetcy (Repealing) Aci, 1956.

1957 Bom. IV - The Royal Family (Baroda) Trust Fund
(Repealing) Act, 1956.

1957 Bom. XXXVI The Sir Sassoon Jacob David Baronetcy .
{Repealing) Act, 1957.

1960 Bom. IX The Sir Currimbhoy Ebrahim Baronetcy (Repeal
and Distribution of Trust Properties) Act, 1959.
1961 Guj. X The Bhavnagar Mercantile Disputes Settlement
Rules (Repealing and Consequential Provisions)
Act, 1961,
1961 Guj. XXI The Dangs (Validation of Civil and Criminal
Jurisdiction) Act, 1961.
1964 Guj. 15 The Gujarat Commissioners (Abolition of
Office) Act, 1964.
Part 1V
Year No. Short title of the Act
1 2 3
1968  Guj. 4 The Gujarat Agricultural Lands Ceiling

(Amendment) Act, [968.

1969  Guj. 16 The Gujarat Agricultural Lands Ceiling
(Amendment) Act, 1969.

1974 Guj. 2 The Gujarat Agricultural Lands Ceiling
(Amendment} Act, 1972,

1976  Presi. Act No. 43 The Gujarat Agricultural Lands Ceiling

wav oo . [ . L N A Xk b F o
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PART 1V

Acts of Gujarat Legislature and Ordinance Promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been
assented to by the Governor on the 21%' March, 2005 is hereby
published for general information.

5. 8. PARMAR,
Secretary to the Government of Gujarat,
Legislattve and Parliamentary Affairs Department

GUJARAT ACT NO. 13 OF 2005

{(First published, after having received the assent of the
Governor in the “Gujarat Government Gazette”, on the 2 1% March,

2005).
AN ACT
to repeal certain Acts.
WHEREAS it is expedient to repeal certain obsolete Acts;
It is hereby enacted in the Fifty-sixth Year of the Republic of India
as follows :- :
1. This Act may be called the Gujarat Repealing Act, 2005. Short title.
2. The Acts specified in the Schedule are hereby repealed. ig’:a] of certain

IV-EX.-13-1 13-1
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SCHEDULE
( See section 2)
Year No. Short title of the Act
1 2 3
1863 Bom. V The Gas Companies Act, 1863.
1939 Bom. IX The Bombay Gas Supply Act, 1939.

sl e yaguax, AR,
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

(The Following Act of the Gujarat Legislature,having been assented to by the Governor
on the 2nd March, 2006 is hereby published for general information.)

S.S. PARMAR,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 2 OF 2006.

(First published, after having received the assent of the Governor in the "Gujarat
Government Gazette", on the 2nd March, 2006).

AN ACT
to repeal certain Acts.
WHEREAS, it is expedient to repeal certain obsolete Acts;

It is hereby enacted in the Fifty-seventh Year of the Republic of
India as follows :- i

B This Act may be called the Gujarat Repealing Act, 2006. Short title.
2. The Acts specified in the Schedule are hereby repealed. Repeal of certain
Acts.

IV-Ex-2-1 _ 2-1
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SCHEDULE
( See section2)

Short title of the Act Year

Sr. No.
No.
1.  The Act for Avoiding Wagers 1865 Bom. III
(Amendment) Act, 1865.
2.  The Bombay Race-courses 1912 Bom. Il
Licensing Act, 1912.
3.  The Bombay Abolition of 1957 Bom. XXXIX

Whipping Act, 1957.

Government Ceniral Press, Gandhinagar.
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